
 323.0  Mattere  under

 APPOINTMENTS  OP  V.C.,  PROFESSOR,
 ETC.  IN  ALL  UNIVERSITIES.

 का  अपने  हाथ  नें  लेता  है  ।  अत  मों  रक्षा

 मंत्रालय  का  ध्यान  इस  अधि  सत्र
 os,  सह

 केन्द्रीय सरकार  के  कायम  से  हों, न  फि

 राज्य  सरकारों  ० 1 है  माध्यम  से  ।  मर  प्रान्त

 SEPTEMBER  18,  1981  rule  377  324

 सभी  माा.. का  ही  ।  अतਂ  करीय

 (ix)  NEED  TO  DESPATCH  CENTRAL

 PourceE  FoRcE  4८  SHIRPUR  NEAR

 AKOLA  IN  MAHARASHTRA  TO  SAVE

 RELIGIOUS  PEOPLE  FROM  ATTACKS:

 SHRI  RATANSINH  RAJDA  (Bom-

 bay  South):  Sir,  under  rule  377,  I

 raise  the  following  matter  of  urgent

 public  importance:

 India  is  a  country  where  pecple

 enjoy  freedom  of  conscience  and  free

 profession,  practice  and  propagation
 of  religion,  Article  15  of  our  Constitu-

 tion  prohibits  discrimination  inter  alia

 on  grounds  only  of  religion,  race,

 caste,  sex  place  of  birth  or  any  of

 them.  Again,  Article  26  of  the  Consti-

 tution  grants  to  every  religious  deno-

 mination  or  any  section  thereof  the

 right  to  manage  their  own  religious
 affairs.

 This  House  js  perhaps  aware  that

 two  sects  of  the  Jain  community,

 namely,  Swetamber  Jains  and  Digam-

 bar  Jains  are  at  loggerheads  over  the

 ownership  of  the  religious  temple,

 especially  the  Deity  of  Antarikshji  at

 Shirpur,  near  Akola  in  Maharashtra.

 There  are  frequent  reports  in  the

 press  that  persons  belonging  to  Swe-


